- IN. THE GENTRAL AD’IINISTRATIVE TRIBUNAL
o ERNAKULAM BENCH R

%’ 913793
' Date of Decisiom 17.6.93
M, Harayanan ,_' e,je-t Applicant |
Mr.P.Sivan Pillai L .o Advocate fOr appMCant
Versus o

‘1. The Divisional Personnel @fficer,
Soathern Railway. T .
Palghat.

2. The Traffic Inspector.
Seuthern Railway,

S’lomﬁr. B .+ Regpondents
" Mr.M,C.Cherian - .. Advocate for respondents
QORAN

'THE HON®BLE ‘ma.au's‘r;cﬁ Ce SANKARANNAIR, VICE cmmm
JUDGMENT
Applicant an " Lm/'n/mrteﬂ working at -
shornar Junction was transferred to salem Janction

by Amnexare-I order. '.mis is challenged in this

application, PQrters,belong to a transferable

category and nothing ta taint the transfer has been‘
established. f'Ihat a persen is liable to transfer,

1s not a reason to transfer hlm at: random. Even

in the exercise of such powers arbitrariness and
eaprice muagt be sch‘ewed. A Ihough I see no ground

to quash Annexure-I, I direct respondents or sach

of them asg is competent te consider the case of the_t '
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~ applicant on ccmeSsionéte gréunés._ "and give

hm a transfer to fa’ny stat:'len_lying in the revenue

‘districts of Palghat, Trichur or Ma\lvappﬁramv if

there is an existing vacancy or if necessary by

" making transfers. . -

2.  Applicetion disposed of. Parties to bear

their costs.

. .
Mo\n )(QVQM natr

C, SANKARAN NAIR (J)
VICE CHAIRMAN ‘-

Dated 17th June, 1993.
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